~—r PR N -y e
[ N A L e A ek BN me o v v Lot

LUCHEY I
vricinal Ap-licatiom Wo, 3.2 0% 1391

B - Soaew S .
Thi¥ra o 1 R D e

-

7.

i

Union of Incdie & olbap - {ggpondents.

Hon. Mr. Justice U.C.3ftivastava, V.C.
Hon. Mr. K. Obayya, Atm. Member,

(Hon. Mr. Justice U.C. Srivastava, V.C.)

M
The applicant was appointed as E.D.B,Pdf. on
> &
5.12,89 anZ joinew as such on 13.12.89. His ssrvices

were termirnsted on 11.2.1991 anc the said order is
un.er challenge in this application. AccoOreing to the

asplicant, his name was sponsored by theEmployment
Exchange an:he was selected and thereafter the apsointmer
orier was issue:. He continued as such . His services
wereterminated, According to the a»n»nlicant, his services
were t erminatzd without opportunity of hearing to the
applicant. Accoruing to the applicant, Shri Satish Chancrd

Agnihotri wio is sony of Postal Overseer of tre area,

Wwas yiven the charge in place of the alicant.

2. Accor.ing to the respondents, the Employment
Exchangye wes csked to sponsor the name of of the
Canuicates who sponsored 3 names and from amongst the
3, one lenie. to have agplied for the post ana to make

selection, anu the S.DI thoughVit proper tolave a list

of 3 can.iretes amd the nominees of Employment ExChange
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from open market vide riem@ datec 16.10.89. A list
of 4 can itates was again received from the Employmert
Exchange Un~ao vile his letter dated 24,10.89 and

13
all the/candicates we ¢ incluczd in a comperative

chart and according to merit the applicart was found
to be th.e most suitable tlen any other caniiiate as

he was also intermecdiate. Some complaintwas made
against kim by Suri dam MoaanVerma and the matter

Wwas reviewed and tl! 2 appointment was found irregular
an. thus the appointment of the asplicant was terminated

3. As a matter of fect, the apolicant was sponsore
by the Bmployment &xchange anu he was not amongst
t..ose who came from open market. 2ven otiierwise, tre
asrlicent . avang been aypointed, -after Cue selection

an. his merit other than ot..ers, his servic es could
not Lave been teminatec., I 'he order of termire tion

tated 11.3.91 is quasi.ed an’ the applicant will be

-eemed to continue. In cas-> some on: l.as been given
the charge of the post of the apnlicant, he will be
vacatea an the a»plicant will be given the charge.
It is open for the respon.znts to take action against
the a.)licant in accor.ance with law. No orcer as to
CO?ts. ZQAE_,,.
I
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AL Member, Vice Chairman.

Lucknow: Latew 4,1.93,



